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Shri Shahnawaz Khan: I  require

notice of the question.

Payment of W ages A ct

«1670. Shri Sanganna: WiU the
Minister of Labour be pleased to 
state:

(a) whether the question of amend­
ment of the Payment of Wages Act 
1936 is under the consideration of 
Government; and

(b) if so, what is the decision?
The Deputy Minister of Labour 

(Shri Abid AU): (a) Yes.
(b) The suggestions which have 

been received are under examination.
Shiri Sanganna: What are the finan­

cial implications if the scheme is to 
be implemented?

Shri Abid AU: That point has not 
yet arisen. There will not be any 
particular considerable liability on 
the Government, because it will be a 
burden on the industry mostly.

“ G row  M ore Food ** Schemes

*1672. Shri Suriya Prashad: Will 
the Minister of Food and 
cnlture be pleased to.lay on the Table 
of the House a statement showing the 
proposals of the various States in 
connection with the ‘‘Grow More Food” 
Schemes in 1953-54 for which the 
centre has agreed to give assistance 
and the loans or grants sanctioned 
therefor, State-wise?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
A statement giving the required in­
formation is placed on the Table of 
the House. [See Appendix VIr as- 
nexure No. 69.]

Shri M. V. Krishnappa: Schemes are 
submitted by the various Govern­
ments and sent in the month of 
October to us, and we scrutinise the 
whole thing and then sanction is 
granted.

Shri S. N. Das; What percentage of 
the sanctioned amount was spent 
during the year by the various States?

Shri M. V. Krishnappa: The entire 
sanctioned amount was not fully 
utilised. For example, last year we 
sanctioned about Rs. 31 crores, from 
which, by the end of December, they 
had spent only Rs. 25 crores and the 
rest had not been spent.

M urders and R obberies on  Railw ays

*1673. Shri R. N. Singh: Will the 
Minister of Railways be pleased to 
state how many murders and rob­
beries took place between Jhansi 
and Khandwa of the Central Rail­
way during 1952-53 and 1953-54 in 
the running trains?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan):

X952-53 1953-54
Murders

Robberies
Nil
Nil

I
Nil
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D isposal on Railways

*1674. Shri K. C. Sodhia: Will the 
Minister of RaUways be pleased tcp 
state:

(a) the total quantity and value o| 
the scrap iron and steel disposed of
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by the Indian Hallways during 1953­
54; and

(b) what procedure is adopted lor 
its disposal?

The PArllamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawax KAmn): (a)

Quantity Value
(tons) (lakbsof Rs.)
81961 1x2*9

(b) Iron and Steel Scrap consists 
of two categories:

(a) Controlled; and
(b) Uncontrolled.

Railways declare their surplus 
Stocks of controlled scrap to the Iron 
and Steel Controller who allots the 
same to the various re-rollers, melters 
and other indigenous industries like 
ordnance factories etc. registered with 
him. These are sold to the allottees 
at controlled rates fixed by the Iron 
and Steel Controller.

2. Uncontrolled Iron and Steel 
scrap including condemned rolling 
stock is disposed of by public auction 
or by advertised tenders.

Shri K. C. SodMa: Is it done by the 
Zones or by the Centre?

Shri Shahnawaz Khan: It is done
by the Railways.

Shri K. C. Sodhia: Under what head 
Is this recovery credited?

Mr. Speaker: What exactly does the 
hon. Member mean?

Shri K. C. Sodhia: In the Railway 
Budget it must have been credited 
under certain heads of recovery. I 
want to know under what head it is 
credited.

Shri Shahnawax Khan: Presumably 
under the head ‘Unserviceable dis­
posals’ .

Shri S. N. Das: May I know the
number of people who were success­
ful in purchasing these materials— 
whether they were large or small?

Shri Shahnawaz Khan: I do not
have that information. But, as I have 
said, controlled iron and steel is dis­
posed of under Government arrange­
ments. Uncontrolled stuff is sold by 
calling public tenders and by auction. 
I do not know the exact number of 
people who bid.

Shri T. N. Singh: Is it a fact that 
the uncontrolled scrap iron which is 
sold is mostly exported?

Shri Shahnawaz Khan: Once a per  ̂
son buys it from us, we do not know 
what happens to it.

Sugar

•1675. Shri Bishwa Nath Eoy: Will 
the Minister of Food and Agrlculinre
be pleased to state:

(a) whether it is a fact that Gov­
ernment have directed th© sugar facto­
ries to despatch the sugar released <or 
free sale within two months from 
the date of issue of the release order; 
and

(b) whether it is a fact that some 
difficulty is experienced in the despatch 
of sugar owing to the shortage of 
wagons?

The Deputy MiniBter of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) No.

Shri Bishwa Nath Roy: May I know 
whether any arrangements have been 
made for the payinent of large 
amounts of sugarcane price and 
workers’ dues out of the money which 
the factories will get?

Shri M. V. Krishnappa: The ques­
tion relates to asking sugarcane fac­
tories to dispose of their quota with­
in two months. When we ask them 
to dispose of the allotted quota within 
two months we ask them to sell to 
other people. There is no dearth of 
buyers these days, provided the mill- 
owners are prepared to sell them.

Shri Bishwa Nath Roy: My ques­
tion was whether any arrangements 
have been made for the payment of 
sugarcane price and workers’ salaries




